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ACT No. I1 OF 1911. 

PASSED BY THE GOVERNOR GENERAL OF INDIA IN COUNCIL. 

(Received the assent of the Governoi. General on the 1st 
March 1911.) 

An Act to amend the law relating to the 
protection of Inventions and Designs. 

7 HEREAS it  is expedient to amend the law re- 8 lating to the protection of inventions and de- 
signs ; It is hereby cnacted as follo~ws :- 

1. (1) This Act may be called the Indian Patents 
and Designs Act, 1911. 

(2)  It extends to the whole of British India, in- 
cluding British Baluchistan and the Santhal Par-  
ganas ; and 

(3) It shall come into force on the first day of 
January 1912. 

2. 1n this Act, unless there is anything repug- 
nant in the subject or context,- 

(1) " Advocate General " includes a Governmenf 
Advocate : 

(2) '' article '? means (as respects designs) any 
article of mailufacture and any substance, artificial 
or natural, or partly artificial and partly natural : 

(3) " Oontroller " means $he Controller of 
Patents and Designs appointed under this Act : 

(4) " copyright " meails the exclusive right to 
appl a design to any article in any class in whicli 
the 4 esign is registered : 

(5) " design " means any design applicable to any 
article, whether the design is applicable for the pat- 
tern, or for the shape or configuration, or for the 

ornament 
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b- ornament thereof, or for any two or more of sucli 

I purposes, and by whatever means i t  is applicabls, 

?- 
whether by printing, painting, embroidering, weav- 

E- P 
ing, sewing, modelling, casting, embossing, engrav- 

1 ing, staining, or any other means whatever, manual, 
mechanical ox chemical, separate or combined, but 

b does not include any trade or property mark as de- 
fined in sections 4'78 and 4'79 of the Indian Penal 

:XLV of ISBO. Code : 
F 

R 
( 6 )  " District Court " has the meaning assigned 

P to that expression by the Code of Civil Procedure, 
:,V of 1908. 1908 : 
6 
i (7) " High Court " has the meaning assigned to 

that expression by the Code of Criluinal Procedure, 
iv of 1898. 1898, in reference to proceedings against European 

British subjects : - 
(8) '' invention " means any manner of new manu- 

- 
g 

facture and includes an improvement and an alleged 
invention3 

(9)  " legal representative " means a person who 
in law represents the estate of a deceased person : 

(10) " manufacture " includes any art, process or 
manner of producing, preparing or making an 
article, and also any article prepared or produced by, 
manufacture : 

(11) " patent " means a patent granted under 
the provisions of this Act : 

(12) '' patentee " means the person for the time 
being entitled to the benefit of a patent : 

(13) " prescribed " includes prescribed by rules 
under this Act : and 

(14) " proprietor of a new and original de- 
sign,"- 

(a) where the author of the design, for good con- - 

sideration, executes the work for some 
other person, means the person for whom 
the design is so executed; and 

(b) wl.t;;re 
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(b) ,where any person acquires the design or the 
right to apply the design to any article, 
either exclusively of any other person or 
otherwise, means, in the respect and to 
the extent in and to which the design or 
ri ht has teen so acquired, the person by E w om the design or right is so acquired; 
and 

(c)  in any other case, means the author of the 
design ; 

and where the property in, or the right to apply, the 
design has devolved from the original .proprietor 
upon any other person, includes that other person. 

PART I. 

Application for and Grant of Patent. 

3. (1)  An application for a, patent may be made 
by any person whether he is a British subject or not, 
and whether alone or jointly with any other person. 

(2) The application must be made in the pre- 
scribed form, and must be left a t  the Patent Office in 
the'prescribed manner. 

(3) The applica,tion must conta,in a declaratioil 
to the effect that the applicant is i n  possession of an 
invention, whereof he, or in the case of a joint appli- 
cation one a t  least of the applicants, claims to be the 
true and first inventor or tho legal representative or 
assign of such inventor and for which he desires to 
obtain a patent, and must be accompanied by a speci- 
fication and by the prescribed fee. 

(4) Where the true and first inventor is not a 
party to the application, the application must con- 

tein 
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(Part III.-Genera2.). 

information as the Governor General in Council may 
direct. 

patent, or for amendment of an application or of a 
specification, or for registration of a design, without 
(if so required within the prescribed time by the 
applicant) giving the applicant an opportunity of 
being heard. 

Controller to 
68. The Controller may, in any case of doubt or 

take directions difficulty arising in the administration of any of the " 

of Governor provisions of this Act, apply to the Governor General 
General in 

-council. in Council for directions in the matter. 
Refusal to 
grant patent, 

69. The Controller may refuse to grant a patent 
etc, in certsin for an invention, or to register a design, of which 
cases. the use would, in his opinion, be contrary to law or 

(2) I n  calculating the said period of two months 
the time (if any) occupied in granting a copy of the 
order appealed against shall be excluded. 

(3) The Governor General in Council may, if he 
thinks fit, obtain the assistance of an expert in decid- 
ing such appeals, and the decision of the Governoc 
General in Council shall be final. 

. Evidence, eZc. 

thereunder, to make or do, shall be prim$ facie 
evidence of the entry having been made, and of the 












